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OPEN COURT 

CENTRAL AOl'IINISTRATIUE TRIBUNAL 
ALLAHABAD BENCH 

O.A.No 

Oat•d i Thi a the 

All AHAB AO 

***** 
ll14 ar 2004 ,,....... 

:J (.)>.~ 
09!h day ~r 2004 

HON'BLE !"IRS. l"IEERA CHHIBBER, J.M. 

R.N.Singh, aged about 59 yaare. Sen or 
late Ram Py•re, working aa Section Engineer 
Grade II (C&W), N.E.Railway, Barielly City • 

• • • • Appll cant. 

By Advocate : Shri Sudam• Ram 

Versus 

1. Union or India through General ~•nager, 
North Eastern Railway, Gorakhpur. 

2. Divisional Railway Manager, North Eastern 

Railway, Izatnegar, Bareilly. 

3. Sr. Divisional Mechanical Engineer, North 
Eastern Railway, Izatnagar. Barailly. 

4. Sri Praveen Kumar, Divisional l'lechanica l 

Engineer, North Eastern Railway, Izatnagar. 

••• Re spend en ts. 

By Advocate: Shri K.P.singh 

' 0 R 0 £: R - - ~ ~-

By Hcn'ble ~rs. Meara Chh,bber, J~ 

By this O. A. applicant has challenged the impugned 

tranafer erder dated 01.os.200• whereby he has b•en 

tr•nsferred fr am Bareilly City to Kaahganj. 

2. It is submitted by applicant that aa per the guide-

lines i saued by Railway Board the normal tenure of tr an af er 

is 14-years. Of course, if the peat ia aanativ~ the General 

~anager can transfer out the parson prior to 4 yoara also. 

In c•se they have public dealinga or it is otherwise 
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~'fL 
r•quired 1dottt the adininiatrative exigency but in c•e• 

t 
•f applicant.Jhe does not hold any sen-iva poet and the 

pe~iod of • yearsll,.a also not~o~leted. He has aub•itted 
" 

that in Bareilly City he hes worked only rar three years 

and six •ontha and he is go•in~ te retire in July, 2005, 
fl. ~ ..t>.i...P \~ tL 

thererere, it is net ·~sata.J;..- ta transfer him at the 
I 
I 

fag end of hi8 career specially when there ia no complaint , 

against hi111. He hes further submitted that hia daughter 

ia or marri•t••ble age and he has to marry her alse. 

In case he is t•narerred at this stage,he will net~. 

able to manage the marriage of hia daughter. He has 
1\.L~ 

further submitted thet he ie •t serial no.3 in seniority 

list and the peraon a~ove hie ere still working at the 

same statbn, therefore, he has giv•n a representation to 

the O.R.M. on 19.5.2004 with a prayer to cancel tha 

transfer •rder 9ut till date the aame haa nat be•n 

decided by D.R.PI •• It is auaflitted by couna•l for applied!\ 

at bar that applicant ia centinuing on sick leave. 

:5. Counsel for the raapondants on the o thar hand 

s ubmitted that this transfer is temporary fore period 

or six 11anths only, thererore, it is an •dministrativ• 
4'! ~~4..'d-

exi9ency ._,.,no interference is called fore otherwise 

he aeugh t time to file ffitc reply • 

.t. l . h·ave heard couna e 1 for the par ti es and perused 

the pleadings a8 well. 

5. Peruaal or impugned order shows th at the transfer i 
ie temporary only for the peraon, who ia being trans­

ferred from Kathgodam to rarrukhabad whareaa applicant 

has Deen transferred from Bareilly City to Kashganj. 
~·~~ 

t'loreover, in the ~ cf Mia orderJ it is sta t&d that 

those P1reons who are being transrerre~in case ~~e'y 

b•ve Railway Quarters at the existigg station.I that s hould 
be vacated immedieately. This further shows that all 
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the tranatera are net tor aix ~antha only er en t .. porary 

•••i•, as haa been au11eated py_~oun .. _l tor raaponclenta. 
fz._~ ~~~~ ~ e~~'L-

ln. an~caae fib• ll•'lht •x'•' • .:Mt view! o"- any merits of the 
to~ • 

case ~c:e appli•ant has already given his repreaentation . 
to the O.R.l'I., which has not yet IDaan . decided• 1 a11 of the 

opinion that it would '9e lletter tf thia case ia remitted 
~ 

back to autherities concerned to conaicler the re~raaentation 

of applicant and decide the e1•e within a atipulated 

per! od. Accoreingly thi a 0 •A. i a being dlsposecl orr at the 

admi eai on atage itself without ge-ing into the raeri ts or the 

caae by di rec ting tho respondent." no.2 to apply his mind 

to the repreaentatien or tho applicant .,d pass appropriate 

spe-'<ing order thereon in ac~oraance with law within a 

peri Dd or ei x week• from the data er communicati en of thi a 

' order under '11.timation to the ~pli cant. 

6. Ti 11 the representation is decided, if no other 

person has joined in place •f applicant, responaenta ••Y 
keep the tr an sf er order in raapect of applicant in 

abeyence. 

7. \Ji th the above di rec ti on t.he O.A • is diapoae9 off 

at the admission stage i tselt'. 

O. Th•r e wi 11 be no order ae to coats. 
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